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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' " AT HYDERABAD '

ORIGINAL APPLICATION_NO,.604/95

DATE__OF__ORDER__:__03-03-1998,

Betwesn =

1. T.L.N.Murthy
2., Mohd. Ismail

ve Aﬁplicaﬂts
~ And

1. The Union of I.die rep. by
The Secretary, Daspartment of
Telecommunications, Sanchar Bhavan, Y
New Dalhi - 110 001, ‘ , "

2. The Chief Superintendsnt,
Central Telegraph Office,
Hyderabad=1,..

”@Q‘The Chief Genaral Manager,

Telecommunications, AP Circle,
Hyderabad=-1. -

++ Regpondents

Coungel for the Applicants : Shri T.V.V.S5.Murthy

Counsel for the Respondents @ Shri V.Bhimanna, CGSC

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI 8.5.JA1 PARAMESHWAR  : MEMBER (3)

(Order per Hon'ble Shri R.Rangarajen, Member (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard Sri T.V.V.5.Murthy, counsel for the applicant and
Sri V.Bhimanna, standing for official respondents i.se. Respcndents

1 to 3 and Sri V.Venkateshwar Rao, counsel for Respondent No.4, 5

2. " There are two applicants in this OA and they are

Section OPPicers in the grade of Rs.1600-2660 in Central Telsgraph
Gffice, Hyderabad. In thé-seninrity list issued 1in memorandum
No.TA/TFG/35-50/98 dt.20-9-90 (Annexure A9 page-36 to the OA) both
the applicants standq_at Sl.No.30 and 31 regpectively whereas respon-
dent No.4 is shown at Sl.No.20. The appiicants submitf that theywere
seniors to Respondent MNo.4 as they hag%fjéined as Telegraph Assistants -E
earlier to the Regpondent No.4, The app}}cantﬁo.1 joined as Tele- §

e

graph Assistant on 1-9=64 whereas the Applicant No,2 was posted as

Telegraph Assistant on B-10-64 and earlier to that he was initially
appeinted éa Telaphone opsrator on 2-2-560. Respaqdent No.4 was

teken as Telegraph Assistant on 1B8-9-64 (Annexure-10 , page=-38 to t he
CA). Thus the ap#licants sre seniors to Respomdent No.4 in the basic
cadre DP‘}alsgraph Assistant, The Respondent No.4 was promotea as

DT0 Accountant with effect from 18-12=1969 and uwhen he beéama aTo

~

cadre. Hpuwever, Reépondant No.4 was given confirmation as Section
Supéruisor uith effecf from 1-3-84 and the applicants were given
confirmation in t hat cadre with effect from 1-4-85 and 1-7-85 raes-
pec£iuely. The post of DTD Accountant was sbolished and the

Respondent No.4 was reverted back to the general line of Telegraph
7

§
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Assistant and when he was posted in the cadre of Telegraph Assistant,
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his seniority is guvernedtfs he joined as Telegraph Assistant
initially. As hs joined as Telegraph Assistant later than gppli-
cants, he should have been shown below them when he was reverted
back to the post of Te].egraph Assistant after t he DT0 Accountant post
was sbolished. Counsel for the applitants relies on letter No.E.9/77
ke le

dt.19=-6-93 (Annexure A3 page-21 to the DA)CFrmt the above submission
that the applicants should bs shown above that of the Respondent No.4

- when Respondent No.4 was brought as Telegraph Assistent was accepted
byt wpurdbi X oy | |

by mak;ngtisteri mark underneath that line. The counsel for the

applicanfy submits that this letter dt.19-6~93 is to be folloued

o ok bt ?
anqLRespnndent No.4 should be placaiat the appropriate place as given
in the seniority list issued vide letter No,TFC.35-50/LSG clerical

dt .15-10-80 (Annsxure'ﬂﬁ, page-28 to the GA). In the annexure to

P
e

e

letter dt.15-10-80 Raquﬂdant No.4 is shoun st 51,No.86 whereas

the appliants are shoun éfSSl.Nus.?g and Bé respectively. If the
imstrgctions of the higher authorites in their letter dt.19-6-93 are
striciﬁ}y followed, tﬁen both the agplicants will become senior to
Respondent No.4 as shqun in the ssniority list at Annexure A6 to the

ga.

3. The applicants have filed a number of raepresentations
for %hnuing them above Respondent No.4 in the seniority list but it

eV

is stated that these were/disposed of. -

4, Thig OA is Piled praying for a direction to Respondent
No,3 to revise the seniority list issued on 1=-7-85 and dt.1=-7-80

by shouing the applicants 1 and 2 as seniors to Respondent No.4.

Se The learned counsel for the applicantmainly relies
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on the letter of the Respondents dt.19-6-33 (Annexure-3 tu\the Dhj ;
fo state that the appliéénts should be given the seniority as ués giuen_:
in the 1880 seniority list. When ve questioned the counsel for the
applicant uwhether such a repraaantationluas mede, the learmed counsel

for the appiicant tried to show us all the rapbasentatians submitted

b! them but we find thaF the contention raised as &ove has not baé?.

made clear in any of ths representations. However in the represan-

tation dt.17-9-93 (Annexure A-13 to the 0A) the applic ants appeared
|

‘to have regquested Respondent No.3 to adhere to the seniority list

‘issued on 15-10-80. E&ven in this vrepresentation no reference has

N

bean made to the lettsr dt.19-6-53 of the respondents. Hance it is
preferable for the applicants to make a ?etailed representation

| _
quoting letter dt.19-6-93 and request Respondent Nog.3 to revise the

 seniority in accordance with the :seniority list dt.15-10-80. The

g ey edbmines oo UT
above representstion sh%ﬁé&bgigubmitted by the applicants within a

period of one month from the date of receipt of a copy of this order.

If such a representation is received, then the Respondent No.3 should
affecit poolis, bl R-Y

dispose of the representation after due notice to et Repaide- in accor-

dance with the lauw uitqinra period of 3 months from the date of receipt

of that represantation,

Be The learned counsel for thalapplicants submits that

an interim order dt.5-5-95 has been issued in this 0.A. whersin

it is stated that "if any promotiﬁn is going to be made to the post
of Grade-IV under BCR Scheme, the same will be subject to the result
in the QAianﬂ it has to be ststed in the order of promotiaon®,

Rasbcndent NY.4 has been promoted to the post of Gr.IV under BCR

f
Schems by order dt.1-2-96 (Annexure-3 to the rejainder). .ig_that
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order Applicant EL?lSG promoted and the necessary stipulation as
directed in the interim order has alse been included. Counsel for
the applicart submits that incase the applicants succeed in the
repregantation, then the direction given in the interim order should
be followed. We have no doubt in our mind that the respondents, if

applicant’'s

reuiégﬂ the/seniority, will definetly take note of the conditions

for promotion and order promotion accordingly. Hence ng specefic

direction is necessary in this cocnnectipn,

7. It is stated that Applicant No.2 ha{alraady retirad. If

his seniority is revised in pursusnce of the representation submitted
by him,then his case for promotion if his junior &sCEruthed.za that

. Aot
time when he had retired from gervice, hiscass u;%&'alsnge consgide-

red to Gr.IV promotion under BCR Scheme in accordance with the law.

In viaw of the above, 0.A. is ordered accordingly. No costs.

JM (R.R ANGARAJ AN)

Member (3) Member (A)
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Dated:_3rd March, 1998, K
Dictated in Open Court, WL(
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0A. 604/35

' Copy to:- )

1. The Secrstary, Department of TelECDmmunicatiqns, Sanchar Bhavan,
New Delhi.

2. The Chief Superintendent, Centrsl Telegraph Office, Hyderabad.,

3. The Chisef General Manager, Télecommunicatiohs, A.P,Circle,
Hyderabad, _ o , : ' .

4, One copy'to Mr. T.U.U.S.Murthy, Adudcate, CAT., Hyd.
§. .0One copy to Mr. V.Bhimanna, Addl.CGSC;, CAT., Hyd,.
6. One copy to D.R.{A}, CAT., Hyd.

7. One duplicats,
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